
PageNo.1 
 

  
BEFORETHEHON’BLENATIONALGREENTRIBUNAL 

SOUTHERNZONEBENCH,CHENNAI 

ORIGINALAPPLICATIONNO.29OF2025(SZ) 
[EARLIERORIGINALAPPLICATIONNO.1365OF2024(PB)] 

 
INTHEMATTER OF: 

SuoMotumatterinrespectofnewsitemappearing 
inTheHindustanTimesdated 06.12.2024 titled“3 
dead due to contaminated drinking water near 
Chennai”andnewsitemappearinginthe Times of 
India dated 07.12.2024 titled "Pathogens to watch 
out for Taps near sewage lines could be behind 
Chennai contamination deaths" 

Vs 

TamilNaduPollutionControlBoard(TNPCB) Through 
its Member Secretary, 
ChennaiandOrs. 

…..Respondent(s) 
INDEX 

 

S.No. Particulars PageNo. 

1. ReplyalongwithAffidavitfiledonBehalfofRespondentNo.2,i.e., 
CentralPollutionControlBoard 

1-7 

2. Annexure-1:CopyoftheCPCBLetterdated20.12.2024sentto 
TamilNaduPollutionControlBoardforActionTakenReport 

8-9 

3. Annexure-2:CopyoftheATRdated27.02.2025submittedbyTamil 
NaduPollutionControl Board 

10-11 

 
Place: Chennai 
Date:07.04.2025 
 



PageNo.2 
 

 
BEFORETHEHON’BLENATIONALGREENTRIBUNAL 

SOUTHERNZONEBENCH,CHENNAI 

ORIGINALAPPLICATIONNO.29OF2025(SZ) 
[EARLIERORIGINALAPPLICATIONNO.1365OF2024(PB)] 

 
INTHEMATTER OF: 

SuoMotumatterinrespectofnewsitemappearing 
inTheHindustanTimesdated 06.12.2024 titled“3 
dead due to contaminated drinking water near 
Chennai”andnewsitemappearinginthe Times of 
India dated 07.12.2024 titled "Pathogens to watch 
out for Taps near sewage lines could be behind 
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Vs 

TamilNaduPollutionControlBoard(TNPCB) Through 
its Member Secretary, 
ChennaiandOrs. 

…..Respondent(s) 

 
REPLYFILEDONBEHALFOFRESPONDENTNO.2,CENTRA
L POLLUTION CONTROL BOARD (CPCB) 

 

 
1. That, Hon'ble NGT (PB) vide order dated 13.12.2024 in case of Original 

Application No. 1365 of 2024 (PB), impleaded Central Pollution Control Board 

(hereinafter referred to as CPCB) as Respondent No. 2 and sought the response in 

the instant matter. Thereby, the reply is made in this instant Original Application 

(hereinafter referred to as OA) in succeeding paragraphs. 
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2. That,CPCBisconstitutedunderSection3oftheWater(PreventionandControlof 

Pollution) Act, 1974. It performs the functions under the Water (Prevention and 

Control of Pollution)Act,1974, the Air (PreventionandControl of Pollution) Act, 

1981 and the Environment (Protection) Act, 1986. 

 
 
 

REPLY 
 

1. That, the matter is related to death of three people and hospitalization of 20 others 

in Tambaram near Chennai, Tamil Nadu due to suspected contaminated drinking 

water. As per the Times of India article, a couple of public taps near a sewage line 

on narrow Mariamman Koil Street are suspected to be the primarysource of water 

contamination. The article highlights that water samples from five areas in the 

Pallavaram Cantonment area and from five places in Pallavaram Kamarajar Nagar 

under the Tambaram corporation have been sent for testing to ensure the cause of 

death. The article reports that the residents have complained of symptoms like 

diarrhoeaandnausea andallegedthatthe waterhadabad odour. Furthermore,it is also 

stated that the area has been suffering from contaminated water problems for 

thelastfifteenyears.Thearticlealsoallegesthatthewaterpipelinemayhavebeen 

damagedduringCycloneFengal,allowingsewagetoseepin.Moreover,thearticle 

statesthatatleast50householdsinthearea,mostlylower-incomefamilies,depend on 

these taps for water, which is piped by the Tamil Nadu Water Supply and 

Drainage Board (TWAD Board) from river Palar and groundwater wells. A Metro 

water lorry also comes with water once in two days. 
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2. That,itishumblysubmittedthatHon’bleNGT(PB)videitsorderdated13.12.2024 

transferredthesubjectcasetoHon’bleNGTSouthernZone,Chennai.Thecasewas re-

numbered as OA No. 29 of 2025 at NGT (SZ), Chennai. The matter was listed on 

10.02.2025 and Hon’ble NGT (SZ) in its order dated 10.02.2025 impleaded 

Commissioner – Tambaram City Municipal Corporation as additional Respondent 

No.6. 

 
3. That,itishumblysubmittedthatCPCBpursuedwithTamilNaduPollutionControl 

Board (hereinafter referred to as TNPCB) vide letter dated 20-12-2024to submit 

Action Taken Report (ATR) in the said matter. A copy of the letter addressed to 

TNPCBisattachedasAnnexure-1.TheActionTakenReportsubmittedbyTNPCB vide 

Letter No. TNPCB/LAW/LA-III/NGT/24200 dated 27.02.2025 is attached as 

Annexure-2. Vide the report (ATR) received from TNPCB, the following are the 

key observations made and action taken by TNPCB: 

i. TNPCB has informed that the areas of Pallavaram such as Mariammankoil street, 

Muthalammanstreet, Malamedu street, Ward-13KamarajNagar, Kannabiran Koil 

street, Munusamy street, Ambedkar street, PP Amman Koil street & Pallavaram 

Cantonment Board are located within Tambaram City Municipal Corporation, 

Chengalpattu District. 

ii. Officials of TNPCB, Maraimalai Nagar inspected the above said locations on 

08.12.2024. TNPCB officials noticed that the areas were thickly populated with 

residential houses and commercial establishments. 
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iii. TNPCB has informed that the total water supply to Tambaram City Municipal 

Corporation is from various sources like Tamilnadu Water Supply and Drainage 

Board (TWAD Board), Chennai Metropolitan Water Supply and Sewerage Board 

(CMWSSB), Tambaram City Municipal Corporation (TCMC), etc. Water is 

suppliedfromOverheadtanksthroughpipelineandR.O. waterissuppliedthrough 

private tanker Lorries. 

iv. TNPCB has stated that the responsibility for distributing drinking water to 

households and ensuring its potability lies with the Tambaram City Municipal 

Corporation Commissioner.Tambaram City Municipal Corporation has informed 

that routine water quality testing and monitoring mechanisms are in force in 

TambaramCityMunicipalCorporationandtheacutediarrheaoutbreakwasnotdue to 

water contamination and the same was also confirmed from the post-mortem 

microbiological report. However, Tambaram City Municipal Corporation has 

informed thatremedial and control measures were made on every possible angle 

and assured that preventive steps will be closely followed. 

4. That,inlightoftheabovesubmission,itisrespectfullysubmittedthatthis answering 

RespondentNo.2,i.e.CPCB,shallabidebyanyorder(s)ordirection(s)passedbythis Hon'ble 

Tribunal in the instant OA. 

H.D.Varalaxmi 
ScientistE&RegionalDirector 

CPCB,Chennai 
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SOUTHERNZONEBENCH,CHENNAI 

ORIGINALAPPLICATIONNO.29OF2025(SZ) 
[EARLIERORIGINALAPPLICATIONNO.1365OF2024(PB)] 

 
INTHEMATTER OF: 

SuoMotumatterinrespectofnewsitemappearing 
inTheHindustanTimesdated 06.12.2024 titled“3 
dead due to contaminated drinking water near 
Chennai”andnewsitemappearinginthe Times of 
India dated 07.12.2024 titled "Pathogens to watch 
out for Taps near sewage lines could be behind 
Chennai contamination deaths" 

Vs 

TamilNaduPollutionControlBoard(TNPCB) Through 
its Member Secretary, 
ChennaiandOrs. 

…..Respondent(s) 

 
AFFIDAVIT 

 
I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 55 years and having office 

at the Regional Directorate - Chennai, Central Pollution Control Board, 40-E, 2nd Floor, 

BSNL Building, TVK Industrial Estate, CIPET Road, Chennai - 600 032, do hereby 

solemnly affirm and sincerely state as follows: 

1. That I, the deponent herein is well conversant with the facts and circumstances of 

the present case on the basis of the information derived from the official records, 

and hence, I am competent to verify, sign and swear this affidavit on behalf of the 

Respondent CPCB. 
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2. Thattheaccompanyingreplymaybereadaspartandparcelofthepresentaffidavit as I am 

competent to swear this affidavit. 

3. That the accompanying replyhas been drafted and filed under myinstructions and 

authority the contents thereof are true and correct on the basis of the record 

maintained during ordinarycourse of business of CPCB and available records and 

documents and the contents of the same are read over and explained to me and are 

not repeated herein for the sake of brevity. 

DEPONENT 

COUNSELFORCPCBR-2 
 
 
 

 
VERIFICATION 

VerifiedatChennaionthisSeventhdayofApril,2025thatthecontentsoftheabove reply 

are correct and true on the basis of the record of the cases as maintained the day to 

dayaffairsoftheCPCB.Nothinghasbeensuppressed,concealedtherefromormis-stated. 

 
 

Verifiedat Chennaionthisthe Seventhdayof April,2025. 
 

DEPONENT 
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BEFORE THE NATIONAL GREEN 
TRIBUNAL (SOUTHERN ZONE) 
CHENNAI 

 
ORIGINALAPPLICATIONNo.29OF2025 

 
 

 
Inthematterof: 

Suo Motu matter in respect of news item 
appearing in The Hindustan Times dated 
06.12.2024 titled “3 dead due to contaminated 
drinking water near Chennai” and news item 
appearingintheTimesofIndiadated07.12.2024 
titled "Pathogens to watch out for Taps near 
sewage lines could be behind Chennai 
contamination deaths" 

. ........ Applicant(s) 

 
Versus 

 
Tamil Nadu Pollution Control Board 

Through its Member Secretary and Ors. 

. ... Respondent(s) 
 

 
REPLY ON BEHALF OF RESPONDENT 

NO.2CENTRALPOLLUTIONCONTROLBOARD 

 
 
 
 

 
Advocate D.S Ekambaram 
Counsel for the 2ndRespondent 

Mobile:9445158274 


